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Cop-en court ) 

I, 

CENTRAL AD 1INISTRATIVE TRffiUNAL 
ALLAHABAD BENCH, ALLAHABAD. 

~ 

• I 
A,llahabad this the 28th day of January., 2002. 

·g U O R E ,t!.; ... Hon.'ble Mr. s , Dayal., Member--A. 
Hon'ble Mr. Rafig Uddin, Member- J ;· 

Orginal Application No" 1184 of .2001. · 
, 

/ 

Ashok Kumar Saxena s/o Late R.s. Saxena 
R/o D- 19,·,ESIC colony, sarvodaya· Nagar, - , 
Kanpur Nagar. 

.. 
, ••••• Applicant 

. \ 
counsel for the applicant :- Sri o.P. Misryra 

' I 

/ 

V E R S U S 

·1. Union of India through the secretary, M/0 

Labour, Govt. of India, N~w Delhi. 
r 

2. Director.General., Employ-ees s'tate Insurance 
Corporation, New Delhi. 

3~ Joint Director, Employees state Insurance 
Corporation., New Delhi. • I • }' 

4. Regional Director/Disciplinary Authority., Employees 
State Insurance cor po ra t Lon, sarvodaya 'Nagar., 
Kanpur Nagar. \ 

•••••••• Respondents 
/ 

~nsel for the respon~~:- Sri P.P. Pandey 

0 RD ER (Oral) - ~ 
(By Hon'ble Mr.· s. Dayal., Member- A.) 

( 

This o.A has been filed,urtder section 19 of the 

J' 

- Administrative Tribunals Act, 1985, seekio.s._.direction 

for quashing the order of Dy. Director., regional offi~e 
--..: /- .... . of the Employees state Insurance Corporation, Kanpur 

dt. 06.09.2001 in.respect of di.sciplinary proceedings 

~ .. . 
/ 
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- 
9?ing on against the applicant and sub~ission of 

enquiry report dt .• 17.09.2001 passed by Enquiry Officer., 
,, 

,I 

2..,. ..... We £ind that· the order of Dy. Director; E .s. I .c 
<lt. 06.09.2001 states that the Regional ~irector/ 

dis~iplinary authority had, considered the representation 

of the applicant for ending departmental proceedings 

_ against_ the applicant on the q r o'und that. the court case 

was pending and rejected., the .sa Ld representation. The 

a pp.l Lcarrtjwa ste Lso informed by the said letter that the 

departmental proceedingshas been completed on 21.08.2001. - ,. 

3 • Learned counse~ far the respondents filed an 
' / 

affidavit aLonqw Lt.h Misc. application No. 3 98/2002 in 
- - ' ' 

which it has been stat~d-that during the pendency ~f the I 

o .A, the disciplinary' authority had passed an order 

imposing penaity of compulsory_retirement with immadiate '1 

effect against the applicant. Therefore, the present O.A 

has become Lnf r uct, uou s , 

/ 

. 4. 
, '\ 

We find from the case papers that,the l~arned 

.counsel.for the r~spondents received notice of the.O.A 

and has filed the present M.A alongwi°th
1

.affidavit. A 

copy of the order dated 16.01.2002, imposing the punishmen1 
I • 

of compulsory-retirement'of the applicant, has also been 

filed after servtce on learned counsel for the applicant 

on 22.01.2002. The case is now coming ap for admission. 

The case cannot be admitteo because w~ have to take 

cognizance of the order of compulsory retirement. The 
1...- 

1 applicant will now have to chal~nge the order of 
/ 

pun1shm~nt dt. 16.01.2002. and the present O.A· has 
. • I 

1become infructuous. Therefore,· t.he ca se+d s dismissed . . 

as .Lnf r uct.uo us , '<' 

5. There shall be'no order as to costs. 

\L~~~ Memb~- 
---- 

/Anand/ 

----~--- 


